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I N THE CENTRAL AllMINISTRATIVE TRIUUJ'1AL • 
r 

ALLAHABAD BENCH, ALI,ArlABAD . 

-- --
o r igina l Appl i ca t ion no . 308 of 199A. 

thisthe 26th aay of Februa r y 1 2001. 

liON' u LE l"1R . JUSTICE R . R . K. TRIVEDI , "TICE t -C~. IRll.1AN,' 
HON' BLE MR . S . DAYAL , AD '1 l'.J'. !1EMB ER . 

Chandra ~aul Verma , S/o ~ri Ganesh Prasad Ver ma , resident 

of J - 53 / 7, Sahni colony. 'l'agor e Road, Cantt . Kanpur. 
\ 

••• Applicant . 

By AdvOCC1 te : NC>ne . 

Versus . 

uni on of rndia throug h the Secretar y , Mini str y of Defence , 

2 • Deputy Gener a l t-tanager ( SG/PER) , Ordnance 

Equi pment Factor y , Kanpur . 

3 • Office- in- Tempora ry Charge , Ordmance Equipment 

Factory, Kanpur • 

••• ~es1 .onctents • 

By Advocate : Ms. s . Srivastava • 

0 R D E R ( 0 R A L ) 

J USTICE R. R. K. TRIVEDI , VICE-CHAil-LvtAN 

The l ist ha s been r evised. None is pr esent 

f or the applica nt . This o . A . has been filed against t !1e 

order of suspension . Ms . s . Sriva stava appearing for 

the r esponde nts submitted that the enquiry has alrea dy 
wa s . 

been compl eted and the enquiry report / submitted before -
23 . 6 . 19«::!4 \-Jh en the Counte r a ffidavit was f i led. rn t he 

circumsta nces , 

o . A. pending • 

we do nQt s ee any pur pose i n keepi ng this 
.,;\..... \\.~,..~" 

The enquiry proceedings ~~oncluded 

i n a ccordance with l aw. 

2 . In view of the above, the a . A. ha s no merit 

and the same is dismissed . l . . 
\TICE-CHAIRMAN~ '.'1E11B .. (A ) 

ALLAHABAD : DATED: 26 . 2 . 2001 • 

GIRISH/-

- ~ 

• 

• 


